/#~' o CENTRAL ADMINISTRATIVE TRIBUNAL
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LUCKNOW

Original ap pllC¢thn No. 525 of 1991

A, Mohd. Shateef Khan . Applicant

velsus

Union of Indig & others o Respondent s,

Hon.Mr. Justice U.C.Srivastava, Vice Chairmane.

~ Hon, Mr, V.K. Seth, Adninistrative Member.
(Hon. Mr. Justice U.C.Srivastava, V.Cely

The applicant was engaged &s Painter against the
clear vacancy vicde letter dated 3,7.84 on the basis

of selection through trafe test and later on hig work

was gppreciated.According to the applicant that other
Casual labours were giVenihe pay stale of ks 260-~-400

d he was clven the scale of Bs 196-232£ after completion
of 120chys of continuous werking and/belng mec;cally _

« tested, andtthugihe was discriminated.According to the

e

applicant, as per provisions of Railway Establishment
Code and letter dated 11.5.1973 addressed to the General
Manager, thé applicent is entitled to the pay scale of
s 260-400 but he wes not placed in the said scale of

v

Bs 260-400., Applicant made fepresentations against the ‘
said grievan@ee.

~

2 On coming to know about the notificition dated

<

2/15.11.88, igsued by the respondent No. 3, the applicant
submitted an application form for decasualaration but

he w as not called forthe same and those who were junior

to the applicant were called for participeation in the same

- and Were Placed in the higher grade.
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3e Applicant's conténtian isthat he has been working
on class IV post, though the_&ork has keen taken from
him buﬁ he has not been gi&en the grade and‘that is

why he.prayeﬁ that he ke given the scaleof R 260-1400

(Revied £ O Rs 950~1500) from the dateof initisl recruitment

respondénts have opposed the application

1

4.,  rIh
and stated that the persons who had passed the trade
test were given the sczle of g 260-400 ana the petitioner,

aid not pass the rqu&site trade test, P
5. Frgm the facts it appears that the applicant
Wwas engaged fraﬁ the year 1976 and he was appointedl
as Painter on casgai'basis.There a@pears to be no

reason why his case Could nothave been consicdered it
and in case hewas covered by tle Raillway Board circular

and he is alsc entitled to the'higher grade w.e,f.

1.1.84 and in case the applicant escaped the attention

of the respondents, and his suitability is concerned,

the szme may ke considered and the suitability test is
to be conductzd and in case he is succeeded, he may be
regularised. It is also td be considered as to whether

he is entitled to the benefit of the Railway Board

'>Circular referred toabove.Let this be done within a

period of three months, Application is disposed of as

ANV o

Adm. Member. . Vice Chaimana

above.No order as to ¢osts.
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